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THE VICE-CHAIRMAN (SHRI SHAN-
KAR DAYAL SINGH): Now, the Human
Resource Development Minister, Mr Arjun
Singh, is to make a statement.

[The Vice-Chairman (Shrimati Sushma
Swaraj) in the Chair]
STATEMENT BY MINISTER

Modification to the National Policy on
Education (NEP)—1986

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI AR-
JUN SINGH) : Madam, the National
Policy on Education (NPE) was adopted
by Parliament in May 1986. A committee
was set up under the chairmanship of
Acharya Ramamurti in May 1990 to review
NPE and to make recommendations for its
modifications. That Committee submitted
its report in December 1990. At the request
of the Central Advisory Board of Education
(CABE) a committee was set up in July
1991 under the chairmanship of Shri’ N.
Japardhana Reddy, Chief Mihister of
Andhra Pradesh, to consider modifications
in NPE taking into consideration the report

of the Ramamurti committee and other rele-

vant developments having a bearing on the
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Policy, and to make recommendations re-
garding modifications to be made in the
NPE. This Committee submitted its report
in_ January 1992, The report of the
Committee was considered by the CABE in
its meeting held on 5-6 May, 1992. While
broadly endorsing the NPE, CABE has
recommended a few changes in the Policy.

2. The NPE has stood the test of time.
Based on an indepth review of the whole
gamut of educational situation and formu-
fated on the basis of a national consensus,
it enunciated a comprehensive framework
to guide the development of education in
its entirety. That framework continues to
be of relevance. However, the developments
during the last few years anl éxperience
in the implementation of the Policy have
necessitated  certain - modifications. The
modifications required have been specified
in the paper “National Policy on Educa-
tion, 1986—revised Policy Formulations”
laid on the Table of the House. I also lay
on the Table of the House the report of
the CABE Committee on Policy.
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qHadT ATAT F A7 ATE F e 79-
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T qEegager foreay & g1, g S @
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oaar USE ST & 99 quT e farar
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.%sﬁrt FAH AT, %*rrara gar¥ farer

geqrr & ) @ fufae @9 % ag sy
FHY AT qUEEST T WY, IaFT T4
FW % A9, IEFT gAIeT 1§ F fAa
qOF  9TF F;0 GeAar g foar @
STEATTERAT AT a1 A § I§ @ra
WY FITATT A Nfaaflar Fwrde &
AfsFar #AT 7 AT IJgT & FrAfeTr &
Ffrdws & A7 FITTIZE & | HAR
T IHIF T FH, THAT IHT F A
gsfgoa sod &1 &t &t aFsT av
HOT FRA ATF AW G, ITH o=l FT Al
uefams &1 wiar @, W% SaF ara
wraq 987 AT E | AT S @Te HuAl
gfaT ¥ a9 9Y W1 5 SHET OSTHI
FEZITEATE ) 1 SHwE W Afina

HOFIEAT ST G E, 9] OF Few
g |qET T F (M5 TR G
FTFTE G 7

fedt & == fasn ara £ 3 F FJra93
TS FT wiwarEar e gf ¥ ww
arang foy o Sy arag gargq famrg
HAT 9, @ ;ArEo o MTEe & qrATHN
FTATEAT ST & qre fgedt s v
o ATSo Fo ATTo & WIHT ATHG
FOA wAY 1 AfFT wd ft SHT
derm fosm daem F dga o8 & war
DU FI TfAIAAT S g § W Wl
FOSEST F & FIA-GF FT 9GL IAT
931 1 IR FHIE FE F qd
o F F G %? i) fﬂ'ﬂ’ff—'ﬂqjq
g7 & foer wiew A €, ag wEe
To T&o, ATZ0 G0 THo ¥ WFo THo THo
oifs Frodear &, F WS T I F
HIT AL qo. TG & | ITRT gfqar F1
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g &, fa9% waral & wreaw 9 fywm
fgr aedeT 97 1983 H gol HR IqF
7% a8 TafrT &1 74T Hix 3§ Aeaed 6T
agme FIF § 3F § | AfFT wiAg aAaT
fagia warea, fadw, 1g damT AL =90
T JAITO GATAT I A &7 AAAT GIAd
F, T F1E deAT TAAT FET g | I9F fAu
AT GEFIT FAT FT T & AT FF A5
Fxradt ! fEr o 9 g9 fa gr g
fyez 8y grdww 7 fF R fawafaars
T EAITAT FUOSIGAT, I AT Fr A
fﬁr«%’xs’r %f$(ﬁ L '?r@r ST, IR AT

T =rar i rqer‘r S J‘ﬂ‘l Sl #r iz,

FiAFHl T IA%  FHSHTG T AT W07
T FEH W ARG F a4 g T
ferzafaanas #1 eqiqarn, FRa®T FositowTo
¥ = wreA &< fon gr 7y faa% Fi
afgwar a1 f43F F Laar F F
IAFT TAMIT FT F T FOFT TR
FT FT W X7 OAGEH ATEAW H HaAT
qET ¥ § g7 AVH A7 ATZAT § |

Y oA

SHRI JOHN F. FERNANDES (Goa) :
Madam Vice-Chairman, the statement is
very short and we have no access to the
Committee report. Though it is tabled, it is
not available. So, briefly I would say that
the education policy of our country is a
colonial legacy, handed over to us by our
colonial masters and for decades together
we have been clinging to the same policies
though those people have left this place
and changed their own policies.

Madam, this education policy is not rele-
vant to the modern times, the changing
times. The very fact that committees and
sub-commitiees are appointed to review,
mod]fy and rerhodify this policy ‘shows that
all'is not” well with this policy. Thercfore,
“j¢:is high time that we totally rep'laced this
‘policy and ‘came with a. new ) licy, our
6wn’ po'hcy, rather than ,m
colonial-‘peHey. -~ -
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Madam, when this policy was announced,
education being a State subjectv(d.i,rectives
were issued by the Central Government to
the State Governments. This new policy
had a lot of financial implications for the
States whereby the techning community was
entitled to more remunesation. As no funds
were coming forth from the Central Govern-
ment to the State Governments, this policy
was a failure. There was discontent among
the teaching community and that policy
never took off. So I would like to ask the
Minister of Human Resource Development
whether the Centre will undertake the bur-
den of the financial implications because
most of the States connot afford to imple-
ment this policy financially. Directives went
from the Central Government to my State
CGrovernment but those directives were not
adhered 1o, they were just being defied, and
they said they were only “directives” from
the Centre. So 1 would request the hon.
Minister to see that provision is alsc made,
along with the directives, for assistance to
match the financial implications.

Madam, the second thing that I would

. like to tell the hon. Minister is, this report

is quite an outdated report because, in view
of the new liberalized industrial policy,
stress has been laid on self-employment. In
view of this, the 1986 National Education
Policy becomes irrelevant and obsolete. 1
want to know whether the hon. Minister
would consider redrafting this policy in
view of the changed circumstances in the
country. That’s all.

Thank vou, Madam.

SHRIMATI RENUKA CHOWDHURY
(Andhra Pradesh) : Madam, there are a
few specific points which I want to request
the hon. Minister to consider. One is that
there is no policy for the children of Service
Officers who have transferable jobs. I am
not talking about the schooling level ; T am
talking about entrance into professional
colleges. Quite’ often the State, Government’s
palicy - differs from what the Cealfe 'says.

80 it happens-that-when a inan retires und

his child -wanty to have -adotission".into a

\mofum ecurse;' they™ say,: yoir -are not
. .‘amsldeng of - tho:Btate for the past five years

and so you cannot be admitted. And when
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the child goes back to the place where the
father was born or belongs to, then that
State says,” since you have not been a
resident of the State for the last five yeras,
you are not entitled. So they become no-
way children. Madam, I know it because
1 myself am a victim of one of those.

The second factor which I think, as a
student of psychology, very importanf Iis,
we do not associate education with recrca-
tion for developmentt. Most of the schools
are holes in the walls and children are
growing up there under the most stressful
conditions. Education today is stress, and
this is a medically borne out testimony
because there are more and more stress-
induced disease in the Indian school-going
child. They carry so many books. They have
no outlet. The curriculum that is set for
them at the primary school level is so
cumbersome that they have to come home,
have tuition, do home work and go back,
and as a mother, I object to that.

Then, Madam, we have to have compul-
sory vocational guidance and counselling at
the 7th standard in all government schools
because there is a high drop out level eveh
today at the 10th standard, and worse, at
the 12th standard, is the drop-out rate. If
we were to give vocational guidance and
counselling, we would see the aptitude of
the child and perhaps train the child in
skills as well as give him academic quali-
fication so that the opportunity of seli-
employment will be higher for them.

Madam, as a woman I am requesting
that we must have an incentive for teachers
who recruit girl-child in the rural area
school. We have got to emcourage girls to
come into the educational mainstream. When
L go to districts, I find that there are very
few girl-children who are recruited in the
primary schools under the government
education scheme,

Madam, T also want to request for this.
This is something that I have carried out
individually as an experiment. In our small
grogp of industries we give an education
allowance to our workers’, industrial wor-
kers’ children. When the scheol report comes
in, the map takes his salary. ¥ is linked
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to it so that he realises it is important for
the child to be educated.

Madam, there is no policy which is given
tc our schools at any point to make the
child aware of the environment and environ-
mental care. Environment today is if global
concern. If we want the tomorrow’s genera-
tion to benefit, they have to learn uow at
primary school sections, So, this has a
wider umbrella, The Minister has te evolve
a policy whereby the corporations which
sliot lands to schools will see to it that
it is mandatory that they have so many
trees, that the children plant trees every
year and that there is an environmental
policy which is given out to children to
be practised constructively.

The other thing that fascinates me is the
12th class examination which is nothing
but torture for both the child and the
parents and the entire educational system.
We know as parents that we bresak our
arms and legs to educate our children up
to 12th standard. Now we have schools
supposedly equipped to teach our chiidren
to pass the examination that is set by the
Government, approved and acknowledged
to pass the 12th standard. Why then pray,
do our children have to undergo ancther
set of entrance examination as will be the
case for most children who pass out the
12th examination? From this month &ill
the end of Yune they are appearing for
entrance examinations at various places. The
banks benefit, private tutorials benefit and
everybody else benefits except the parent
and the child. Then, Madam, let the schools
ke declared as tutorial centre so that they
can teach and prepare the children to go
out and try to take examinations in uni-
verities or schools. But this thing cannot
be done. For the 12th internal examipation
of the school they have to pass an eiami-
nation, and for the next theree months
appear at various centres. I can understand
if it is a professional course that they are
appearing for. Yes, ils requirement is
different. But then, how does your school
education equip you to enter that? So,
there has gat to be some connecting factor
between these to make a more comprehen-
sive policy which can be applicable to a
much larger, broad-based system.
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Then, Madam, 1 also requesc that in
view of the large-looming educated un-
employment that we are left wilth in the
country—-this is something slightly outside
the hon. Minister’s perspective, but may be
ihis may be mentioned. (Time bell) if the
children who pass out of junior college as
it is known, can go in for compulsory
military service for two years like Europe
does, (a) we do give them a positive goal
towards which to work and (b) we start
nation-building. This is very very vital for
us. What we find is that half the children
today do not even know the National
Anthem Madam, I am deeply concerned
about that. Schools have not taken any time
off to apply themsclves to that. T know the
Minister made a concrete eflort, There was
a survey to (ry to find out how effective
schools were, whiat measures they were
taking to make children nation-conscious.
Madam, perhaps this would mean that if
for two years children can do compulsory
military service, girls and boys—they may
not ever see action—then, they will know
what it is to be a disciplined Indizan, and
may be we would work towards .a better
country.

These are a few suggestions. Thank you.

*fY vow sradi fag (fagrT) - gwawTsTer
ARIEAl, g8 fare ol gw e & grad
AEN & 9 qT AT L g1 K "l qgeq
T gAITE AT Avga g 5 s angw
g fedie ov F919 &5 qaEq d ;ATHT gH
A A AraET F 1 RETEAT, 6 ]9 HU
aarsy T FT JATAIT 1500 I9F TF
A FT FILO, gEAT Jerd F KT TH
A £ & FIgaoiwe digEel 7 7419 A%
T F AT wie faAr |

Jugwas  (SEEr gEnT e
wra sen gfen | it F e A e |
st Tw waw f@g : 99 § @er g
g wg AfRE &
| gegwnaer (stwdl wwn =)
THT FT oA @A e FAg |
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=it Ttw swmdw tag - & affmd g
T EN A1 @ g A fame me |
AT | 7Z IWATTATITAH g AT}, Bar
Zm At 707 7@t or | gfem A dw A
2IF &, FAAT B9 2 | FgAS T fwFe
g% & 9 TR & AfFT W oF Hgorem
g9 o1, ¥ W AT, T & fafear 97
afFT 37 89 F qraeE T8 AT fageh
guAl ®1 fUFT g9 WY 1500 auf
qF AMAIT AAH &1, 37 A7 ant a=®
ST F AW G| AT FWWE 7 w0
TEL AT A1, A9EA i F FAGE g
F qragE Wt 37 ANl F1 faw gan
AR FILOT & AT AL G & &iF 7L
g7 | T fe/IT § 19 9 9 9 7w &5
FIA FE ATT ATHT AT G190 F FF F4
ATEAYT 9T T | TATST & JT qEINT AR
3 g 9Ed § F 99 O FIH T 9
M 44-45 T4 F 917 Y @I GFF=w
TAfFT FT TEL €T § FAH H gFAT
T fFr f5 ogre 9% @v agay &9 fFm
SqfF FIFEY & SRIT-IATT e F Sy
ARG | UF a7 gT AT T IEHQ frer
& FFTT AqIR TR SEIATHAT AT
qraT I SFEMT T g Agl fea
AT | HTAHAT FT, ITART &1 FT =
g, affmardy o S & F wig F F
ST 1 gwua F fost 45 @A 7 [@zeA
fear | zafac w8 @r g gafeT T T8
FTH &1 @7 § T AT &7 T F o719
forer qx fFqr @9 F2 € & 7 3w 41+
F FT TNE HIGT § STH FJITAT =T FT
952 TS TIY @9 FT K ¢ 999 & HIA
48 FATT I I FL @ & | SHFT arers
£ 22 UWZE IFNAT WA WM T &
@ & 37 W A 9T | ;AT FEAT HL
qFd 2 ITFT AAOS T g | wEAOJW
qen ? f9F% i@ 481 F, 0 wWeE a9t
T %Y 930 | ;1 FAT 3, o froar
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g Gal & F19 F@r 8, fedy dedr g,
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SHRI VIREN J. SHAI1 (Mabharashtra) :
Madam Vice-Chairman, T would like to
begin by paying my compliments to the
then Prime Minister, late Shri Rajiv
Gandhi, for conceiving the Human Re-
sources Pevelopment Ministry. For educa-
tion, we used to have a Minister of
Education. But he conceived the idea of a
totality of human resources development of
which education is an important part.
Education is a very important basis of our
national development.

Going back to another Gandhi, Mahatma
Gandhi, he laid a very strong emphasis on
education, started buniyadi talim and a
variety of ideas right from 1930°s. Un-
fortunately where are we today? I was
surprised to read that the NPE has stood
the test of time. T think we have to see to
what extent it has stood the test of time.
T would like to ask where are we today ?
The hon. Minister has great experience in
villages, rural areas and wurban areas. 1
have a little experience. But earlier, I had
a rural constituency. You go to villages.
You go to municipal schocls in towns. You
should go really without announcing that
a Minister is coming. It should be a sur-
prise visit. You will find that at some
places there are no teachers ; there are no
Facilities in some ; in some there is hot even
a reasonable roof above the school; and
where there is some, you will find a very
Jarge number of students in a class, (Inter-
ruptions). T NGIW FT, §F 7 AT F
aifa @' qar ar | There are a large number
of students in a class which is unmanageable
by any teacher. Really, imparting education
does not take place despite spending large
sums of -money—which, in any way, much
less than what it ought to be—and we
should also find out what part of the funds
really goes into training and imparting edu-
cation. T heard Lhe presentation of a very
leiarned person a couple of years back which
brought out something like this. T may be
slightly different from the exact fact. This
is it o

....that by AD 2010 India will have
the largest number of illitérates in
the world.”
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By the rate at which we are growing, we
will have the largest number of illiterates
in the world. In this context, we have to
see how we are spending the money. Will
the hon. Minister try to look at human
resource development in that sense, We
have to see what the real use of the fund
is in imparting education. Qur experience
is this. I have a granddaughter whose father
is a Dutchman, She is four years old. She
lives in Holland. The first thing she does
when she gets up in the morning is to tell
her mother, “Get me ready quickly. 1 want
to go to school.” What happens in our
country ? Children cry when they are taken
to school. This is what we have to look at,

Now, I come to a couple of suggestions
that T want to make. The basis of educa-
tion has to be to form a national temper
designed to the national philosophy. We
have a slogan, ‘mera Bharat mahan. 1
think larger funds should be given not only
through the Ministry but through the States
because the States have also to do that,
10 bring up our children, to create the real
mera Bharat mahan. That can come only
through a proper development and forma-
tion of the national temper. There was a
talk about vocational education and the hon.
Minister has also referred to it. I wrote to
the hon. Minister some four months back
bringing it to his notice that there were two
wspects of vocational education. Firstly, we
should give the them required facilities.
Sccondly, even mnow there is no specific
curriculum for training the teachers who can
give the vocational education and training.
We have compelled schools to have voca-
tional education. But the teachers are not
qualified or trained. We will again be
spending money, showing that we are having
vocational education. Will the hon. Minister
enlighten us whether we have designed and
put into effect a curriculum to train teachers
in vocational education and training. If we
do not have, what is the plan of action
that we are likely to make ?

I will take just two more minutes,
Madam. Though we have the second largest
population in the world, in the last ten
years, we have seen that we have won not
a single gold medal, hardly a silver medal
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and with great difficulty a bronze medal,
in international events like Olympics or
athletics. Why is it so ? Could we have a
definite policy ? Looking at young talent js
a part of human resource development.
China does that in a differenl manner. We
can use our own methods for training talent
for sports, for athletics and provide proper
facilities, playing fields, gymnasiums, play-
ing kits and the right kind of guidance.

Madam, lastly, the only answer as T ses
to serious nationul problems that we have
been facing, particularly during the last 15
years, in diverse fields, social problcms,
problems in different States the situation of
people wanting to secede from the country,
the infighting, the only answer could be
character building through education in the
right. sensc of the term, education as under-
stood by us or “explained to us by
Mahatama Gandhi or by Swami Viveka-
nand and many oOthers. Unfortunately, one
gets an Jmplewon that, that part is neglect
ed. 1s the hon Mlms[er satisfied that we
are going 111 the right _direction with the
vigour that is lcqluued Elflcl for ty -five years
of freedom fo lead tOW’IdS the ob]ecuve and
avoid this great [mp of havmz1 the largest
number of 1111telales m [the world, ip this

counry 7’ Thank you i o

SHRI - S VIDUTHALA‘I“ VIRUMB!
(Tamil -Nadu) : “Madam, Fhank' you fou
having given me this oppbrtunlty to parllct-
pate in this discifssion. “After a lonrv t_lme
they have spoken "soitie nakecff i lths y
the time of -independents, educatmn w:
in the' State " List. Subsequently, !
transferred to - the* Cbncmrent I'lsl Some
400 years back; 'one " Robet Dé Nobﬂc cam
to India. When he- paid a visit 1o M.idul \

AP
he wrote about the sltuition then pr:.vluhn" N
“Sixteen thotiand ‘stlidents wen ’

[1e wrote,
studying in Maadurai (id' Tdmil 'Nadu’) and‘
all the students were Bl‘ahrﬁm“"" ’I‘}qu vl
the statement mrade by ‘Robét Die ‘\t)hﬁc
some four centurie§ ago. ‘After ”!at ('l‘lln“
the Britigh period, Lord-Erskine fotnde: the
Educational. . Policy - - Filtration' Theory
according to which he emplld51sed if . we.
give education. to the upper strata of the
society, automafically, it- will reac!;
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lower strata of the society. That was the
oist of the Filtration Theory. By applying
that policy in India, most probably, the
upper castes were able to get education. All
the ills which we are confronting now are
because of these two policies. Number one
is manav Dharama Shastra and another is
the Filtration Theory applied by Lord
Erskine. The (ime at my disposal is very
short. The hon. Mcmber Dr. Pandey, when
he was speaking, suggested setling up of
a Hindi University by the Central Govern-
ment. If any Hindi-speaking State establishes
a Hindi University, it is a diffcrent matter.
But if it is established by the Central
Government, then it is a serious matter.
The Central Government is not a Govern-
ment meant only for the Hindi-speaking
people. If they want to establish universities,
they must establish universities in all the
languages. Otherwise, they must leave it
with the States.

As far as Kendriya Vidyalayas are con-
cerned, | want to submit one thing. In
Kendriya Vidyalayas, unless a person knows
Hindi, he is not going to get an appoini-
ment, That is the present situation. That
nieans, the assurance given by Pandit
Jawaharlal Nehru has been thrown to the

winds. If a person knows only English.
he will not get an appointment. In Tamil
Nadu there is a two-language formula.

If a person knows only English and if he
applies in Kendriya Vidyalaya, he won't
cet the appointment. Automatically, he is
treated as a second class citizen in India
itself. He will become a foreigner in- Delhi:
Another point is, as far as education is
concerned, in some States, education is
being commercialised. In most of the States
it is being commercialised and because of
this commercialisation, the poor students
are sullering like anything. We have to
save the poor students from this kind of
cxploitation. (Inferruptions) 1 hope the
Minister will keep in mind the suggestions
given by me. while replying to the debate.

Then Sir, for the last three years, T have
been observing that not a single Tamil
book has been purchased by the Parliament
Library. Is this a Library for Hindi-speak-
ing States or is this a library of the Govern-
ment of India ? They are purchasing booky
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written either in Hindi or in Euglish. They
are not at all purchasing books written in
Tamil, Telugu, Malayalam or other regional
languages. This is one example hew Hindi
language is dominating at the Centre.
Through Navodayas, they wanted to impose
Hindi on the non-Hindi speaking people.
I think, the hon. Minister will take into
account all these things while replying to
the debate. What we want is that the
assurance given by Pandit Jawaharlal
Nehru should be implemented in letter and
spirit. 'With these words, 1 conclude.

6.00 P. M.

SHRI M. VINCENT (Tamil Nadu) :
Madam, after the subject of Education has
been transferred to the Concurrent List,
the Central Government is not taking into
confidence the State Governments, but
wants to override all the State legislations
on education and also, through the Univer-
sity Grants Commission, it is controlling
the State Governments. Now the Centre
wants to encroach upon every field of edu-
cation, from primary to technical education.
So I would like to know from the hon.
Minister whether the Government has
consulted the State Governments before
formulating the revised policy or the
National Policy on Education, which States
have differed from its views and whether
their views have becn accepted.

Madam, the Minister in his statement
says, ‘Based on an indepth review of the
whole gamut of educational situation and
formulated on thc basis of a national con-
sensus, it enunciated a comprehensivz
framework to guide the development of
cducation in its entirety.” But the fact is
contrary to it. From the year 1986 onwards
no one in Tamil Nadu could apply for ihe
posts  of teachers in Central Schools
because knowledge of Hindi was made
compulsory for the posts of teachers. Till
1986 there was no problem. The teachers
of Central Schools hailing frem Tamil
Nadu were given President’s Medals for
their outstanding contribution, buf now by
making Hindi compulsory, the Centre has
debarred them from applying for the posts
of teachers in Central Schools. Madam,
likewise, the people of Tamil Nadu have
been denied the benefit of the Navodaya
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Vidyalayas hecause through these schools
the Central Government is trying to impose
Hindi in Tamil Nadu. This violates Article
14 of the Ganstitution which grants equality
before law to all citizens. Therefore, I
would like to know from the hon. Minister
whether he will immediately instruct the
authorities concerned to remove this clause
making Hindi compulsory for the posts of
teachers in Central Schools and whether
the Government will start Navodaya
Vidyalayas in Tamil Nadu in accordance
with the educational norms of Tamil Nadu.
Madam, with these words, I conclude.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) : Shri A. P. Gautam

SHRI MENTAY PADMANABHAM
(Andhra Pradesh) : Madam, after the
Human Resource Development Minister's
reply, are you going to take up the state-
ment of the Railway Minister ?

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAIJ) : We will take up only
the statement and clarifications will be
sought tomorrow because both the Minis-
ters have to go to the Lok Sabha for
voting on some Constitutional Amendment
Bill.

SHRI MENTAY PADMANABHAM
Then let the statement me read out to-
morrow itself.

THE VICE-CHAIRMAN (SHRIMAT1
SUSHMA SWARAYJ) : Today he will read
the statement.

SHRI MENTAY PADMANABHAM
After the reply .... (Interruptions) ....

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) : Today he will read:
the statement. It is a very brief statement.

SHRI. MENTAY PADMANABHAM
The Railway Minister will not meet with
any accident .... (Inferruption)

&' Arre 9¥N Adlaw (ST ew)
AT S, FATL AW I qaAr foer
dfife 7 e afadw F @ afe &
AT ¥ 1986 FuF 7 frer Ay ars
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[T SRR gET avas]
T TOF A1% ITH S M VT AFL £
afedr #wr & fag o afafy @@,
fagat foe sad, 1992 & M &)

IE F g9y § 99 A g arda,
Ay FA-qT@ OF HfEw o faer
AATEHIL S FT JIAARIT AT A7 F T
o IAF WAR AW F ey Afaar § Y
qATE W ME ERI

TAVIN AT I METH aqar & |
TaET faETaa K I g Fr  faem
U7 O€ IUH AWl F a9 @I A9 | &
A€ faer Aify o fagre & wer w6 7
JEHT HEUTT FY & $T FAdee f7ar
2, 7z Fagr favafaeT &

A1 § AFAT FE S § ArAr TIEO §
o wr 7E Aifa 7 SrTargr A & sade
FT ATT A AT @ § 7

gax ag 1 A2 foer Aifq &, 770 o
g ¥ 707 59 I9 H A1 FT F7 faawe
Wt § 7

wt srm feg: Suwwnemsr S, A%
FITONT TRl T ST 95ey 9T WL S
feate gi weqa &1 7 R, @ IT T
faarromm fRT § 1 .. (AU

JyaweRe  (simdEt gEar @) o
A 9T § GfaaT™ quHE I8 qaET
g 2 fomd I we - AT "TAE qangT
fawra welt AL FT ogmr R, ¥fF
FRA &7 gt 9T A @ T @ Aga< g
fF go @Fr wIAT Farad fawra @6t &6
I@T W I wEAl w1 @ede HT IqF
AT FATdFFng F7 & fg w@ 1 ...
(s o

o YA WW@WL § FE-ITE -
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AR (STREt gIRT ww)
(T FAIT SHT § SALT F&F A(AT ATg
ar . . (ca|um)

=t awwie Feg @ d@eTT W AgT YA
q FI$ aaae 7@ &, @l § 12 @ik
T, WAL TITHT Al g At d 12 A
T IAT F g7

FuEwEaer (siAd GERT T@In)
ar #1919 W@l g (ev=er)

SHRI VIREN J. SHAH (Maharashtra) :
If he is prepared to be here tomorrow. it
is all right.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAYJ) : He is not prepared
to be here tomorrow. He has to go some-
where. It is his request to reach there.

T SET AW W g, 98 Fg a1 @ § %
d9 & st ga® A A q@ &
(sorer)

T & ATTHT W0 1 2 4G F| Ffaereras
F QY ATIHT STANT 12 TG FIFT AG
oe ¥ WG ST S AT e
AT [ 97 g1 o (00T 39 9T ey S

-
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MESSAGE FROM THE LOK SABHA
THE FINANCE BILL, 1992 »

SECRETARY-GENERAL : Madam, I
have to report to the House the following
message received from the Lok Sabha signed
by the Secretary-General of the Lok Sabha :

“In accordance with the provisions of
rule 96 of the Rules -of Procedure
and Conduct of Busmess in. Lok

.Sabha.- I am directed 0. érclose o

the Finance Bill, 1992, as passed



